CENTRAL ADMINISTRATIVE TRIBUMAL
PRINCIPAL BENCH

S ‘ R.&. 25/2002 IN
OA NO. 263/2001
. ] A th
Mew Delhi, this the Q...day of February,2002

HOM®BLE SHRI S.A.T. RIZVI, MEMBER (ADMN)

L. The Pay & Acc
Customs & Central BExe
i L “,? :."" 'T';r . gs NN d A \" 4 & Ef e

Kanpur 208 005

. Union of India, through
sacretary, Ministry of Finance,
Depairtment of Revenus & Banking (Revenue Wirg)
Cantral Secreatar C .
Pesw Delhi - 110 Q0L

v Bpplicants/Respondents
Ve s s

L. Bnhri Om Prakash Yohra,
& endent (Retired).

sonader

O RDER (By Circulation)

Ry seeks recallfreview of the Ordsr

The oy

dated 17.10.3001 passed in O& Mo. 26372001

i

Z. after going
revisw  applicants  (original respondents) have tried to

re-argle the case by aglitating mainly the same

which had been raised in the 0.A. The points ralsed bw
tham were considerad at sufficient length by the Tribunsl

wWwhile deciding the 0.

. after a careful conzideration of fthe matter,
I do not Ffind any srror apparent on the FTace of the

record nor o do I fFind any other justification which might

itate  The review of our order under  Order  XLVIT



./
2 (3Y (f) of the

Rule 1 of the CPC read with Section Z

sdministrative Tribunals aot, 1985.

The present RA has been filed admittedly with

0

elay of ower three wes ks . I have perused the reason
ed in support of the delay, and  am laft

unconwincad. The Ra, therefore, fails on the ground of

limitation as wall.

4. In the circumstances, the RA is rejected.

! (il

($.A4.T. RIZVI)
MEMBER (A)

fokr/




